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3TSA/ORDER

PER : T.R. SENTHIL KUMAR, JUDICIAL MEMBER:-

This appeal is filed by the Assessee as against the Revision
order dated 31.03.2022 passed by the Principal Commissioner of

Income Tax-1, Vadodara arising out of the assessment order

passed under section 143(3)

2017-18.

of the Income Tax Act,

1961

(hereinafter referred to as ‘the Act’) relating to the Assessment Year
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2. At the outset, Ld. Counsel Shri M.K. Patel appearing for the
assessee requested to withdraw this appeal, since the assessee has
got relief in the giving effect order passed by the Assessing Officer
u/s. 143(3) r.w.s. 263 of the Act.

3. Thus recording the above submission of the Ld. Counsel, the

appeal filed by the assessee is dismissed as withdrawn.

Order pronounced in the open court on 10-05-2024
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